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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL 

ZONAL BENCH  

ACTION TAKEN REPORT IN COMPLIANCE OF ORDER 

ISSUED BY HON'BLE NGT IN ORIGINAL APPLICATION No. 

241/2024 (PB) DATED 14.03.2024  

(Suo Moto Action on the News item titled "Umaria: nahi tham raha avaidh 

ret khanan, police ne phir jabt kia ek tractor, khanij vibhag ko nahi jaankari" 

appearing in Amar Ujala dated 03.02.2024) 

--------- 

1. That the Hon’ble National Green Tribunal order dated 14.03.2024:- 

This original application is registered on the basis of the news item 

titled "Umaria: nahi tham raha avaidh ret khanan, police ne phir jabt 

kia ek tractor, khanij vibhag ko nahi jaankari" appearing in Amar 

Ujala dated 03.02.2024. The news item reveals the illegal excavation 

and transportation of sand in Umaria district of Madhya Pradesh. 

2. That the answering respondent is Regulatory Body constituted under 

section 4 of Water (Prevention & Control of Pollution) Act 1974 and 

also full filling the responsibility bestowed under section 5 of Air 

(Prevention & Control of Pollution) Act 1981. 

3. That the Hon’ble National Green Tribunal, Principal Bench, New 

Delhi has passed an order on 14.03.2024 in the original application 

no. 241/2024. The directions of the order are as follows: 

 "Member Secretary, MPPCB will submit the action taken report 

 within three months before the Registrar of the Central Zonal Bench 

 of the Tribunal. If found necessary the matter will be listed for further 

 consideration before the Central Zone Bench, Bhopal. Office is 
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 directed to transfer the original  Copy of order enclosed.   

 record of the OA to Central Zonal Bench, Bhopal. [Annexure 1]”   

1. That in compliance of the above order the board is filling the joint 

commitee report. It is most humbally submitted that with regards to illegal 

sand mining the authority and powers to stop, take action against illegal 

sand mining lies with the Local Administration (District Magistrate, 

Umariya) or Mining Department. The related clauses in various acts 

containing the information regarding power distribution to stop illegal 

mining, take actions etc. are as follows :- 

 

A. Power of seizing machine, tools machinery wrt illegal mining 

 

1. Collector or Officer authorized for this purpose as per Para 2 Section 20 

(1) of Madhya Pradesh Sand (Mining, Transportation, Storage & 

Trading) Rule, 2019  "Provided that if penalty amount imposed is not 

deposited by the illegal extractor, then Collector or Officer authorized for 

this purpose may confiscate and auction the seized mineral, vehicle, 

machines and tools". [A copy of this rule is filed herewith as Annexure-02] 

2. The Collector or any Officer authorized for this purpose as per Para 1 

Section 53 (2) of Madhya Pradesh Minor Mineral Rules, 1996 

"Whenever any person is found extracting or transporting mineral in 

contravention of the provisions of these rules the Collector/Additional 

Collector/ Joint Director/Deputy Director/Mining Officer/Assistant Mining 

Officer, or any Officer authorized by him or Zila/Janpad/Gram Sabha] may 

seize the minor minerals and its products together with all tools, equipments 

and vehicles used in committing such offence".[ A copy of this rule is filed 

herewith as Annexure-03]. 
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 B. Power of Releasing/Forfeiting Machinery engaged/involved in illegal 

mining 

1. The Collector or any Officer authorized for this purpose as per Para 1 

Section 20 (1) of Madhya Pradesh Sand (Mining, Transportation, 

Storage & Trading) Rule, 2019 "On receipt of information about illegal 

mining, the Collector or Officer authorized for this purpose, shall seize 

mineral, vehicle, machine, tools etc. and case shall be submitted, before the 

Collector. During the pendency or before taking final decision of the 

registered case, if any application for compounding the case is received, the 

Collector may dispose of the case after applicant depositing an amount 

equal to 25 times of royalty of the excavated mineral. During this period, if 

application/consent is not received, Collector shall impose penalty, 50 times 

of the royalty of mineral excavated. On deposit of compounding amount or 

penalty amount, the seized mineral, vehicle, machines, tools, may be 

released". [A copy of this rule is filed herewith as Annexure-04]. 

2. The Collector or any Officer authorized for this purpose as per Para 1 

Section 53 (4) of Madhya Pradesh Minor Mineral Rules, 1996 "The 

property so seized under sub-rule (2) may be released by the officer who 

seized such property on execution of a bond to the satisfaction of the officer 

by the persons from whose possession such property was seized. It shall be 

produced at the time and at the place when such production is asked for by 

such officer: Provided that where a report has been made to the Magistrate 

under sub rule (3) then the seized property shall be released only under the 

orders of such Magistrate". [A copy of this rule is filed herewith as 

Annexure-05]. 
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C. Power of confiscating illegal mine material 

1. Collector or Officer authorized for this purpose as per Para 2 Section 20 

(1) of Madhya Pradesh Sand (Mining, Transportation, Storage & 

Trading) Rule, 2019  "Provided that if penalty amount imposed is not 

deposited by the illegal extractor, then Collector or Officer authorized for 

this purpose may confiscate and auction the seized mineral, vehicle, 

machines and tools". [A copy of this rule is filed herewith as Annexure-06]. 

2. The Collector or any Officer authorized for this purpose as per Para 1 

Section 53 (2) of Madhya Pradesh Minor Mineral Rules, 1996 

"Whenever any person is found extracting or transporting mineral in 

contravention of the provisions of these rules the Collector/Additional 

Collector/ Joint Director/Deputy Director/Mining Officer/Assistant Mining 

Officer, or any Officer authorized by him or Zila/Janpad/Gram Sabha] may 

seize the minor minerals and its products together with all tools, equipments 

and vehicles used in committing such offence".[ A copy of this rule is filed 

herewith as Annexure-07]. 

3. Under the Section 102 of CrPC Act, "Power of police officer to seize 

certain property.—(1) Any police officer may seize any property which may 

be alleged or suspected to have been stolen, or which may be found under 

circumstances which create suspicion of the commission of any offence".[ A 

copy of this rule is filed herewith as Annexure-08]. 
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D. Action taken by MPPCB, Shahdol with respect to illegal sand 

mining:- 

i. District Mining Officers of all the districts in Shahdol Division were 

intimated/requested to take action against illegal sand mining occurring in 

the District vide Letter No. 3330 dated 20.11.2023. [A copy of this rule is 

filed herewith as Annexure-09]. 

ii. Superintendent of Police of all the districts in Shahdol Division were 

intimated/requested to take action against illegal sand mafias to discourage 

any further illegal activities related to sand mining in district vide Letter 

No. 3541 dated 07.12.2023. [A copy of this rule is filed herewith as 

Annexure-10]. 

iii. District Mining Officer, Umaria was requested to provide details of the 

cases registered and action taken against illegal sand mining incidents vide 

Letter No. 42 dated 04.04.2024 and Letter No. 296 dated 20.05.2024  [A 

copy of this rule is filed herewith as Annexure-11]. 

iv. Collector Office (Mining Section), District-Umaria (M.P) has submitted the 

details of action taken by Police Department and Mining Department of 

district Umaria (M.P) in year 2023-24 and 2024-25 (upto month April) with 

respect to illegal mining, storage and transportation of sand vide letter no. 

750 dated 22.05.2024. [A copy of this rule is filed herewith as Annexure-

12]. 

v. Office of Superintendent of Police, District Umaria (M.P) letter no. 472 

dated 07.05.2024 regarding details (summary format) of action taken with 

respect to illegal sand mining and transportation is enclosed. [A copy of 

this rule is filed herewith as Annexure-13]. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE, BHOPAL  

 

IN THE MATTER OF: 
 

(Suo Moto Action on the News item titled "Umaria: nahi tham raha 

avaidh ret khanan, police ne phir jabt kia ek tractor, khanij vibhag 

ko nahi jaankari" appearing in Amar Ujala dated 03.02.2024) 
 

List of Enclosures 
 

S. 

No. 

List of Documents  Annexure Page 

Number 

1 Hon'ble NGT order dated 14.03.2024. Annexure- 1 9-10 

2 Copy of Section 20 (1) of Madhya Pradesh 

Sand (Mining, Transportation, Storage & 

Trading) Rule, 2019   

Annexure- 2 11 

3 Copy of Section 53 (2) of Madhya Pradesh 

Minor Mineral Rules, 1996 

Annexure- 3 12 

4 Copy of Section 20 (1) of Madhya Pradesh 

Sand (Mining, Transportation, Storage & 

Trading) Rule, 2019   

Annexure- 4 13 

5 Copy of Section 53 (4) of Madhya Pradesh 

Minor Mineral Rules, 1996 

Annexure- 5 14 

6 Copy of Section 20 (1) of Madhya Pradesh 

Sand (Mining, Transportation, Storage & 

Trading) Rule, 2019   

Annexure- 6 15 

7 Copy of Section 53 (2) of Madhya Pradesh 

Minor Mineral Rules, 1996 

Annexure- 7 16 

8 Copy of Section 102 of CrPC Act Annexure- 8 17 

9 Copy of letter to District Mining Officer Annexure- 9 18-19 

7



dated 20.11.2023 

10 Copy of letter to Superintendent of Police 

dated 7.12.2023 

Annexure- 10 20-21 

11 Copy of letter's requesting District Mining 

Officer to provide details about the action 

taken against illegal sand mining incidents 

Annexure- 11 22 

12 Collector Office (Mining Section), District-

Umaria (M.P) letter no. 750 dated 

22.05.2024. 

Annexure- 12 23  

13 Office of Superintendent of Police, District 

Umaria (M.P) letter no. 472 dated 07.05.2024 

Annexure- 13 24 

14 Details of action taken by Mining 

Department, District Umaria (M.P) 

Annexure- 14 25 

15 Copy of Documents such as seizure format, 

report, notice issued by related court, first 

information report, final form/report etc. 

Annexure- 15 26-33 
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Email: parul.bhadoria04@gmail.com 
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